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REPORT FILED BY THE 1stRESPONDENT 

 

I, T.Vinay Krishna Reddy, S/o. Dayakar Reddy, aged about 43 years, Occ: 

Collector & District Magistrate, Suryapet, State of Telangana, R/o. Hyderabad 

do hereby solemnly affirm and sincerely state on oath as follows;  

1.  I am the District Collector, Suryapet, State of Telangana and as such I 

am well acquainted with the facts of the case. 

2. I respectfully submit that Tank is also called with another name “Regula 

Kunta” which is under Panchayat Raj Department. As per the G.O. Ms. 

No. 216, Dated: 13.06.2005 that “all Minor Irrigation tanks under the 

control of Panchayat Raj  Department shall be transferred to the Irrigation 

Department”. The Tank is located in Sy. No. 328, it consists of Ac. 7.16 

Gts. of Shikam land, Ac. 1.12 Gts. of private patta land in the FTL level. 

As per the Irrigation officials, the ayacut of the tank is Ac. 14.08 Gts. 

3. I submitted that there are no encroachments either in Shikam land i.e., 

Ac. 7.16 Gts. or Private Patta land i.e., Ac. 1.12 Gts. in the limits of FTL 

of Karnala Kunta Tank. The Tank is protected as per The Telangana 

Irrigation Act, 1357F, Part VII (Safeguard of Irrigation Works i.e Tanks or 

Kunta or Canal) Sections 37 to 48 (copy Enclosed). There is no complaint 

made by the villagers or farmers till date before the Government 

authorities.  

4. I respectfully submit that as per the allegations made by the applicant in 

the application, the tank is protected by the government authorities, if 

any violations are made by the violators by encroaching or the damages 

caused to the tank. There is nodamages caused to the crops. The 

photographs which is submitted by the applicant is located half 

kilometer away from the tank which are indicating inundation of the 

fields but the same fields are kept for transplantation. But not it is a 

submergence condition during the floodtime. Transplantation is being 

continued immediately after recede of the flood and no report of crop 

damage during the said Khariff season. Therefore, no damage to crop. 
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Further, it is submit that with regard to weir/bywash allegation, it is 

restored to original condition and thereby no impact or effect on the 

tank. 

5. The Tank is located in Sy. No. 328, it consists of Ac. 7.16 Gts. of Shikam 

land, Ac. 1.12 Gts. of private patta land in the FTL level. As per the 

Irrigation officials, the ayacut of the tank is Ac. 14.08 Gts.The Land 

belongs to R.5 and R.6 is the adjacent land of the tank. The land of 

Respondent No.5 consists of Survey No.322, 323 and 327 is the Private 

patta land where there is no encroachment in FTL and Buffer Zone. 

There is no construction and damages caused to the tank. The land 

belongs to R-6 consists of Survey No.329 which is the private patta land 

where there was the encroachment by constructing the wall under the 

buffer zone. 

6. I submitted thatR-6 violated the tank by cutting the bund of the tank 

which will have impact to the bund of stability of the tank. So, the 

irrigation department have filed against the R6 (Sri Ganapuram Raghu) 

vide complaint Dated 21.07.2020 stating that an attempt was made by 

R6 (Sri Ganapuram Raghu) and others to cut the bund. The bund was 

illegally cut down from its Tank Bund level(TBL) and being levelled. 

Accordingly the FIR was also filed by the Station House Officer, Chivemla 

based on the complaint vide FIR No. 190/2020 enclosed for ready 

reference against R6 (Sri Ganapuram Raghu) and shiva. Charge sheet 

was also filed by the SHO in the court of Additional Judicial First Class 

Magistrate, Suryapet. 

7. I respectfully submit that in the month of September, 2021 it is found 

that a wall is constructed illegally in Survey No. 329 within the Buffer 

zone by R-6. The Irrigation Department have issued notices u/s 46,47 

and 48 of Irrigation Act 1357 on 30.11.2021 & 06.12.2021 to R6 (Sri 

Ganapuram Raghu) directing for the removal/demolition of said 

construction (encroachment) for keeping the tank bed to the Original 

required status. 
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8. I respectfully submit that after issuing the notice to R-6, they have 

removed the encroachments by dismantling the wall which is 

constructed within Buffer Zone. At present, there are no encroachments 

in the Buffer Zone. The protection of the tank is under the control of 

irrigation department and they have to protect as per their rules.  

 
9. It is respectfully submitted that the Govt. departments are concerned by 

taking every steps to protect the water source in order to maintain 

ecological balance. The authorities are very much keen to protect the 

tank without any damages and if any damages caused by violators 

immediately the authority is taken severe action by filing a case against 

the violators.  

It is therefore prayed that this Hon’ble Tribunal may be pleased to 

dismiss the application as the government authorities and very much 

keen to protect the tank and as the application is devoid of merits and 

thus render justice. 

               

DEPONENT 

 

VERIFICATION 

I, T.Vinay Krishna Reddy, S/o. Dayakar Reddy, aged about 43 years, occ: 

Collector & District Magistrate, Suryapet herein do hereby state the contents of 

the above paras 1 to 9 are true to the best of my knowledge and belief.  

 

Verified on this the 29th day of March, 2022 at Hyderabad.  

 

       
  Deponent 
































